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not perforrr: 

record it was found 
0--~IX'\ 0, 

better }\_those: · 

that 

who 

On perusal of the 

the arplicant cculd original 

were selected , for .. 

a ppo-i nt me n t , 

error of law. 

The order thus does not suffer from an 

The fact that pleadings were o t h e r w i s e 

cannot come jn the way of the Tribunal whjJe passing the 

order after perusal of the orjgjnal record. The 

rleadjngs of the respscndents were contradictory and 

c onfu s i ng1 and the record was summoned on account of 

that. The appljcaticn has no merit and js acccrdingly 

rejected. 
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